
working under this Ministry doe* not 
maintain the records of the total number 
of destitute children adopted in India. 

(c) Adoption/Guardianship in India is 
governed by Hindu Adoption and 
Maintenance Act, 1956 and Guardians 
and Wards Act, 1890. 
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Report of NMC on communal riots 

723. MISS MABEL REBELLO: Will 
the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased be state: 

(a) whether the National Minorities 
Commission has submitted its recommen- 
dation on the Gujarat incidents during 
August, 1998; 

(b) if so, what are recommendations 
submitted by the Commission; 

(c) whether Government have given 
due consideration to those recommenda- 
tions to control the communal riots in the 
country; and 

(d) if so, what are the steps being 
taken by Government to deal with such 
incidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMEN" SHRIMATI 
MANEKA GANDHI): (a) and (b) Yes, 
Sir. The National Commission for 
Minorities has made 10 statutory recom- 
mendations to the Government of Gu- 
jarat under Section (c) of the Na- 
tional Commission for Minorities Act, 
1992. 

(c) and (d) The Government has 
brought these recommendations to the 
notice of the State Government of Gu- 
jarat for necessary action. As per provi- 
sions of the National Commission for 
Minorities Act 1992, the State Govern- 
ment of Gujarat is required to place the 
action taken report before the State 
Legislature. 

AIMS and object* of NMFDC 

724. MISS MABEL REBELLO: Will 
the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the aims and objects of National 
Minorities Finance and Development 
Corporation (NMFDC) 

(b) whether Government are satisfied 
with the arrangements made by the 
NMFDC for achieving its aims and ob- 
jects; 

(c) if not, what- steps are being taken 
by Government to improve the function- 
ing of the NMFDC; and 

(d) the criteria for sanctioning of loan 
(rate of interest/period of repayment)- 
and the Projects/Schemes sanctioned, 
State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The National 
Minorities Development and Finance 
Corporation (NMDFC) was set up on 
30th September, 1994 as a Company not 
for profit under Section 25 of the Com- 
panies Act 1956 with the jective to 
provide concessional finance forself-em- . 
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